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IN THE CENTRAL ADMINSTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD,

Mm,A.NO, 707 of 1983.4nd M,A.No.726/89,

-

in
0.A.No. 223 of 1989, | Date of Order_27,11,89
Ch, Sreeramachandra furthy , ...Applicant.

Yersus,
Union of India represented by its
Secretary, Department of Personnel

& Training, Government of Indla, ] .
New Delhi &wofothers. . ..Respondaents,

For-ﬂpplicant: Shri GTUTE:Narasimha Rag, Advocate,

FDr'Resgondents: Shri P,Ramakiishna Raju, For R1T & R2,
' Shri M,P, Chandramouli, for R3,

CORAM: .
THE HON'BLE SHRI 8,N.JAYASIMHA: VICE CHAIRMAN.

THE HON'SLE SHRI J.N.MURTHY: MEMBER (3) (I1).

——

" (Order of the Bench.dictated by Hon'ble Shri.

B.N,3Jayasimha, Vice-Chairman).

In this Miscellanemﬁs Application Ha. 707/89,
the applicant states that although the eorders were passed
in Original Application No;éza of 1989 as long as back
on 2?.4;89, rgscondents have not implemented the Orders,
He seeks a direction to the respondents to implement-the

orders without fPurther delay,

2. In M.A.No. 726/89, filed by Respondent No,3
it is stated that the applicant has been given posting
orders as Deputy Sacretary'tc Government, Sccial welfare

department vide G.D.Rt.No. 3535 General Administration
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The Secretary,(Unlon of India), Departmpnt of personnel
& Training, Government £ of India, Nsw Delhi.

The gecretary, Union Publlc Service commission, Oholpur Housa,
New Delhi,

The Chief Secretary taé Government, General Administration(Spl.A)
Bepartment, Sacratarlat Hyderabad, chernment of Andhra
Pradesh,

Ons copy to Mr.G.v.L.Narasimha Rao, Adyocate, H.No.2=1=566/8/1,
Nallakunta,Hyderabad-530 0 44, A.P. .

One copy to Mr.P.Ramakrishna ﬁaju Sr.CGSC, CAT Hyderabad

for RR 1 and 2.

(lne copy to Mr.M.P, Chandramoull, For Counsel for State of A.P.,
CAT Hydarabad for R3.

One spars cnpy.
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( Special,A) Department dated 22-9-89, The question of
implementing the Judgment and giving appointment on the
basis of 1988 Select List will be considered aft;r.thg
resulti&he Sﬁ%ial'Leave Petition filed in Subremé Court{
The 5LP has not come up for admission: Hence respnndent ’
No, 3 requested extention OF tlma for four month™s |
i.e. from 31-10-1989 te 28-2-1990,

3. Farlier in M,A Mo, 590/89¢ the respondent

No '3 has sought extent10n oF tlme up to 31-10-89 on the,
ground that a Special Leave Petiticn was being filed

in the Supreme Court. We had accordingly extended the

time,

4, ' Learnea Coussl fPor the applicant says that
although?extentioniof time has Geen given, the matter is
being delayed on the ground that.a SLP has hbeen filed.
Further extention of time will cause hardship to the
applicant and therefore opposes the request for extention

of time.

5. On a consideration of the submissions made, we

direct the respondent to implement the orders dated 27-4-88

passed in 0.A.NG. 223/89, by 31-12-1989 and thst no -

further extention would he given.

6o Miscellaneous Application 707/89 and Miscella-

neous Application No. 726/89 are accoringly disposed of.

Bt ide A~

(B.N.JAYASIMHA) {3.N.MURTHY)

Vice~Chairman Member (3)

Dated: 27th November, 1283,

Dictated in Open Court
A e
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